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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD 8

0.A.NO.28 of 1985,
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Betuean 17:.2.199%.
1. R.Srees Rsmachandra Prasad.
2. K.Negendra.
3. S.Latheef. |
40 F.Ary Amruth Raj- .
5. S.Muskin Vali.
6. G.Ravi kumar. %
csn Applﬁ.cants
Vs. | '
i 9 [N g -TR wi AdllLiL®m J» DA POEIIWEHW WY el DI L WA, -l-llaﬁun]i - s s P R
Railway, Rail Nilayam, Secunderabad. l
2. Chief Personnsl OfPicer, Scuth Central Railway, Rail Nilayam,
Secunderabad, f
3.-'Diﬁisional Railvay Msnager, South Central Reilwey, Guntakal

Bivision, Guntakal,

)
'
Counsel for tha Applicants

Counsel for the Resspondents : Sri. O.Franci

i
H

CORAM: ‘
HON'BLE MR. A.V.HARIDASAN, JUDICIAL .

HON'BLE MR. A.B. GORTHI, ADMINISTRAT
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Raspandants

: Sri. T, Pandd}

: COﬂtd:..oZ

ranga Chary

5 Paul, SC
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Q.A.No, 28/95 , Date of Qrder|: 17,2.95

X &As per Hon'ble Shri A.8,G0RTHI, Member (Admn.) X
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Heard Mr, T.Pandu Ranga Chaty,

| |

counsel for the applicant,

2. The claim of the applicants is]for a
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in the live register for casual labour a&ﬂ to absorbI

them in the regular posts of Class IV wi%h consequenéial

benefits,

3. The applicants stateg that they were all

engaged as casual labour even prior to-1j1.81 and

continued as such ewen theresafter with certain inter
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|
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mitant breaks., The last assignment giveT to them a%

s

casual labour was from 22,10,84 to 16,1.%5. Thereaﬁter

of the General Manager was obtained for L

as casual labour. ’
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In support of their contentiqn that they
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a, I
prior to 1%84

i

were engaged and worked as ¢casual laboul]
they furnished copies of casual labour ﬁagds given
pondence atkached

them by the department., From the correﬁ
| -
as annexures 2, 3 and 4 to the OA it woﬁdd be more ?&m £ )

evident that the genuinenéss of the cas%al labour | B

Sl

cards of the applicants was verified an@ found to B

correct, DLespite the respondents Prohihg jnto the

labour cards
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|
work ¢ "d@s_ > casual labour in the past, no {ction has

been taken to consider the cases of the agflicants
i

for re-engagement as casual laopour, % I
{ |

|

5. When the application came up| for |
|

|

|

admission trespondents werc given notice ag| to why

*he Ok ennnld not be admitted., Despite syfficient
time and opportunity having been givenjth? respongeny

took no action in the matter, Consequent*y neither |

there is any reply filed nor even a memo df appearance
I

|

%
from the respondents counSelﬁon the record.
1 |

6. In view of the above we dee% it just and

proper to admit this OA ané direct the respondents a

under s- ]
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in the 1live casual labour re#ister at a
i I

appropriate place keeping in}view the number

of days ef=wesk for which theéy afe.workeb
‘ 'T‘LQA.J\I l,l:_. i .
v in the past, The position e# casuel laﬁour
LA b i . -
v registerAintimated to them w@thin one month,

(2) The applicants will be consifjered for &
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|
s and whenlthere

engagement as casual labour

is work in prefeéerence to frﬁ hers and t

i
L
pose
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jof
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who had rendered lessel number 0f days

service than the applicants] For this Furpose
|
|

no casual labour need be reqrenched.

|
(3) The case of the applicénts %or.grant Ofitempo—.-

; :
rary status and regularisation shall bﬁ
considered py the respondenys in aCCOIdQnCe
| |
with the extant scheme/instguctions,
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5. 0.2, is ordered accordinglyl

|
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any order as to costs,

(A.B'.GO":;;f PR (AL.V. HAK
Member[ (Judl,)

(Member (Bdmn, )

Dated: 17th EEquary, 1995 [
|

(Dictated in Open Court)
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sd Deputy ngist;Fr{J)
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Copy to:=- | |
1. Gensral fManager, Scuth Central Railwgy, Union mftIndia,
Rail Nilsyam, Sacundarabad. '
E
2. Chief Parsonnel Bfflcmr, South Cmntx%l Railuay, [Rail
Nilsyam, Sscunderabad. | F
|
3. Divisional Railuay Manager, 3outh Ce%tral ﬁ&llqu,

Guntakal Division, Guntakal.

4, One copy to Sri. T.Panduranga Chary% advocate,

Ramnagar, Hyd-04E8.
5, One copy to Sri. D.fFrancis Paul, SC

Hydo

?
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(Por Railuay%, CAT,Hye
6., 0One copy te Library, CAT, '

7. UOnz spars copy.
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THE HON'BLE MR.ALV.HARIDASAN : MEMBER(ZD)

AND.
THE HON'BLE MR.A.B.GORTHI  : MEMBER(A)
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